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; IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM:
\ 0.A. No. 19 1991 )
XXX '
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DATE OF DECISION 1.2 ‘;1991
K.Sasidharan Pillai f'ApMMam @{// /
ﬂn_,ﬂlﬁ_ﬁa_jeg_d;ag_maé_g\ Advocate for the Ap.pIican"t }X)/
. Versus . o
The Sub Divisi i Respondent (s)
Telegraphs, Mavelikkara & Another
.Nr.U.Krishnakumar.’ACGSC ___Advocate for the Respondent (s)
CORAM:
£p*  The Hon'ble Mr. S ,P.Muker ji - Vice Chairman
and
The Hon’ble M. A.V.Haridasan = Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement? '7v>
To be referred to the Reporter or not? i

Whether their Lordships wish to see the fair copy of the Judgement? el

To be cnculated to all Benches of the Tribunal ? p~
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JUDGEMENT
(Mr.S.P.Mukerji, Vice Chairman)

We have heard the learned counsel for the parties.

on this,application in which the.applicant on the basis

i fuviod fom

of his .previous casual service rendered durlng 9 7.1981
' Fx/

to 30.9.81 is- claiming reengagement and regularisation

under the Sub Divisional Officer, Telegraphs, Mavelikkara.

Ay Lary b Thowvum
In earller cases we had directed the applincants to sub-
: e
mit  representations to the competent authority alonguith
& .

all documentary evidence  regarding their previocus employ-
ment and the respdndents to disposa of their representations.

In the instanmt cass, & espy a? the representatien dated
Co}ncd, & ‘
25.6.1990, at Annexure-I has not yet been disposed of.
/7 n .
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The learned counsel for the pespondents appeared and

indicated that the applicantg had rendered 81 days' of
’ & * ...2/-
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casual service earlier.

2, ~In the facts and circumstances, ue dispose of the ¢

, . S lmmmqibnkwuk,fmm}a%ﬂ
application with the direction to the applicant to Flle

supplamehtary febresentation_tq respondent No.1, enclasing
all documentary evidences réga;diné xhis-pré&iaqs employment
and direct'.v the respondents to dispose of his represen-
tation and to grant necassary relief in accordance with =
lay, keéping in view the QBciéion of this Tribunal in- DA
202/89 and-othar césés ra?arred.to in ground 'E' of para
dats aof

5 of the DA within a parlod cf tuo montha from the/recaipt
of tha'representatian. The raspondenta are ?urthefklrected

Mlm)wwk _
to make use of such S@pﬁ&“@ﬂ%&%&OﬂJ\aﬁé documents ubﬁththey

may be having in.their possession in support of the applicant's

contention of prepious casual employment.

( AV HARIDASAN ) - - - ( S.P.MUKER3I )
JUDICIAL tMEMBER o | VICE CHAIRMAN

21-2~-1991.



